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New Delhi, this the 4th day of June, 1997
Hon'ble firo Mo Sahu, Mamber (R)

Shri Satbir Singh, 119 DA Flats,Phass IV,
Aghok Vihar, New Delhi=52 ‘ = Applicant

(By Advocate 3 Shri RoDo.Sharma)
Vgrsua
1,Lt.Governor of Delhi Through Principal
Education Secretary, Government of NCT
of Delhi,Dld Sscretariat, Delhi

2. The Director of Education,ﬁovafnmanf of
NCT of Delhi,01d Sscretariat, Delhi

3,Principal,5arvodaya Vidyalaya No.1,
Ludlow Castls, Rejniuas Marg,Delhi = Raspnmdents

(None for respandents)
p
DRDE R<Lpra;)
Honfgga R, N.Sahu, ﬂgmmgg"ﬂa- ' '

Ths brief facts are that the applicant and his

ccl;eagué Smt.Nirmala were both transferred, The applicant l
was transferred to Government CoaeddéétioovLudlou Césgle
Manju=ka=Tilla,Belhi and his colleague Smf;Nirmala vas
tr ansferred to Sarvodéyé Vidyalaya (Giris),Burari,Delhi°
Subsequently on the representation of Smt.Nirmala her g
order of transfer dated 10,1.1997 Qaa cancelled and later |
on by order dated 21.4.1997 Smt,Nirmala was transferred

to Gowrnmant Girls Senior Sgtondary School,Nicolson Roed,
In. compliance to the order dated 20°1°1§§7 the applicant
had joined at Govt,Co-ed,ludlow Castle,Manju-ka=Tilla,

Delhi, The applicant had sent a representation to the

~

respondent no.1,Principal Education Secretary, The
representation is d ated 26,5,1997, This represesentation
is recent and has not bsen disposed of, The Hon®ble

4 |
~ Supreme Court in the case of Gujarat Electricity Board Vs, |
Atmaram Sungomal Poshani, 1989(1)ATC 396=1989(2)SCC 602
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_authority stating his grievances and problems and it is for

ég;\
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has held that the applicant should in the event of his

transfer avail the femedy of representation to the competant

the competent authority to consider~and disposs of ths
representation, This virtually has taken the rolé of an
al ternative remedy, Till this representation is disposed of,

this Driginal Application cannot be entertained, .

24 The grievance of the applicsnt is that his lady

colleague Smt.Nirmala had injured his feelings by using
unparliamentery language and her trensfer initially uas
cancelled and he apprehends that her subsequent order of transmri
to Govt. Girls Senior Sebond;ry School, Nicolson Road, might

also be cancelled because of her influence with the political

pouwers,

3. It is premature at this stage to go into the merits

of the claim. It is important that the representation before

_ the respondent No,1 should be disposed of and he shall do so

within a period of four weeks from the date of receipt of a

copy of this order,

4, The learned counsél for the applicant has stated that
he has prayed for th inxerim reliefs. The firgt interim

relief prayed for is to stay thé impugned orders dated 20,1,97
and 21.4.9%. After the'applioant had joined the new postvand
since a repregentation is pending, the questibn of stay does
not arise., The first prayer is, théref&re, rejected. The
next inﬂerim‘prayEr is‘that four monthé‘ salary from Februafy,
1997 to Mey, 1997 shall be released to the ajsplicant. The
respondentslshall consider the same and within three weeks from
the date of receipt of a copy of this order release the salary

to the applicant; if such a release is not contrary to rules,
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they shall communicate a speaking order within this period,

S The applicetion is disposed of, The parties shall

bear their own costs.
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Namber(A
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